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HIGH COURT OF HIMACHAL PRADESH, SHIMLA- 171 001
NOTIFICATION
Dated, the 25th April, 2024

No. HHC/Admn.6(23)/74-XVI.—Hon'ble the Chief Justice in exercise of the powers
vested in him under Rule 2(32) of Chapter 1 of H.P. Financial Rules, 2009 has been pleased to

31—=TS9H / 2024—13—05—2024 (1181)



1182 IS99, fRATeae Ueen, 13 Hs, 2024 /23 d9IRE, 1946

declare Senior Civil Judge-cum-CJM, Una as Drawing and Disbursing Officer in respect of the
Court of Civil Judge-cum-JMFC, Court No. IV, Una and also the Controlling Officer for the
purpose of Salary, T.A. etc. in respect of establishment attached to the aforesaid Court till the
posting/joining of new Presiding Officer in said Court..

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA- 171 001
NOTIFICATION
Dated, the 25th April, 2024

No. HHC/ GAZ/14-220/96-11.—Hon’ble the Chief Justice has been pleased to grant
ex-post facto sanction of 02 days’ commuted leave for 18-03-2024 and 19-03-2024 in favour of
Sh. Bhupesh Sharma, District and Sessions Judge, Shimla.

Certified that Sh. Bhupesh Sharma had joined the same post and at the same station from
where he proceeded on leave, after expiry of the above period of leave.

Also certified that Sh. Bhupesh Sharma would have continued to hold the post of District
and Sessions Judge, Shimla, H.P., but for his proceeding on leave for the above period.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA- 171 001
NOTIFICATION
Dated, the 26th April, 2024

No. HHC/GAZ/14-393/2019.—Hon'ble the Chief Justice has been pleased to grant
05 days earned leave w.e.f. 27-04-2024 to 01-05-2024 in favour of Sh. Yudh Veer Singh, Civil
Judge-cum-JMFC (II), Sarkaghat, H.P.

Certified that Sh. Yudh Veer Singh is likely to join the same post and at the same station
from where he proceeds on leave, after expiry of the above period of leave.

Also certified that Sh. Yudh Veer Singh would have continued to hold the post of Civil
Judge-cum-JMFC (II), Sarkaghat, H.P. but for his proceeding on leave for the above period.

By order,

Sd/-
Registrar General.
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HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001

NOTIFICATION
Dated, the 25th April, 2024
No. HHC/GAZ/14-386/2018.—Hon'ble the Chief Justice has been pleased to grant
ex-post facto sanction of 03 days earned leave w.e.f. 05-12-2023 to 07-12-2023, 01 day’s earned
leave for 27-01-2024 and further 03 days commuted leave w.e.f. 28-01-2024 to 30-01-2024 in
favour of Ms. Isha Agarwal, the then Civil Judge-cum-JMFC, Court No. IV, Una presently posted
as Civil Judge-cum-JMFC, Nalagarh.

Certified that Ms. Isha Agarwal had joined the same post and at the same station from
where she had proceeded on leave, after expiry of the above period of leave.

Also certified that Ms. Isha Agarwal would have continued to hold the post of Civil Judge-
cum-JMFC, Court No. IV, Una, H.P., but for her proceeding on leave for the above period.

By order,

Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA- 171 001
NOTIFICATION
Dated, the 30th April, 2024

No. HHC/Admn.E.5(13)2023.—Sh. Uttam Chand, Chief Administrative Officer of the
Office of District and Sessions Judge, Chamba, H.P., shall stand retired from service with effect
from 30-04-2024 (AN) on attaining the age of superannuation as per the provision of Rule 74 of

CCS (Pension) Rules, 1972.
By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA- 171 001
NOTIFICATION
Dated, the 27th April, 2024
No. HHC/GAZ/14-280/2005.—The result of 18th Departmental Examination of the cadre

of District Judges/Additional District Judges (Members of Himachal Pradesh Judicial Service) held
in January, 2024 is hereby published as under:—
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Sl. | Name of the | Roll | Criminal |Civil Law| Revenue | Constitution | High |Language
No. Officer No. |[Law (100| (100 |Law (100 | ofIndia (100 | Court | (Hindiin
marks) marks) marks) marks) Rules & | Devnagri
Orders Script)
and (50
Accounts | marks)
(100
marks)
1. | Sh. Praveen | 2501 | 53 (F) 53 (F) 63 (P) 63 (P) 51 (F) 27 (P)
Garg

This is for information of all concerned as required under Rule 2 read with Rule 18 of the
Himachal Pradesh Judicial Service Rules, 2004 and Regulation 12(iii) of the Himachal Pradesh
Judicial Service (Departmental Examination for direct recruit to the cadre of District
Judges/Additional District Judges) Regulations, 2005.

By order,

Sd/-
Registrar General.

ADVOCATE GENERAL DEPARTMENT
NOTIFICATION
Shimla-171001, the Ist February, 2024

No. 1-33/2016-5486.—FEXx-post facto sanction is hereby accorded to the grant of following
kinds of leaves in favour of Shri Inder Singh Thakur, Superintendent Grade-I of this
department with permission to avail prefix/suffix Sundays and Gazetted holidays which fell on
26-11-2023, 27-11-2023, 24-12-2023 & 25-12-2023:—

1. 20 days earned leave w.e.f. 28th Nov. 2023 to 17th Dec. 2023.

2. 6(12) medical leave on commuted basis w.e.f. 18th to 23rd Dec. 2023

Certified that Shri Inder Singh Thakur, Superintendent Grade-I would have continued to
officiate, but for his proceeding on 20 days earned leave and 6(12) days medical leave on
commuted basis and that, period of leave will count for earning annual increment.

Certified that Shri Inder Singh Thakur,, Superintendent Grade-I was likely, on the expiry of
leave to return for duty to the station from where he proceeded on leave.

Sd/-
Deputy Advocate General,
Himachal Pradesh, Shimla.
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ADVOCATE GENERAL DEPARTMENT

NOTIFICATION
Shimla-171001, the Ist February, 2024

No. 1-3/96-1V-5470.— Ex-post facto sanction is hereby accorded to the grant of 02(04)
days medical leave on commuted basis on 9th & 10th January, 2024 in favour of Shri Vir Sain
Singh, Superintendent Grade-I of this department .

Certified that Shri Vir Sain Singh, Superintendent Grade-I would have continued to
officiate, but for his proceeding on 02(04) days medical leave on commuted basis and that, this
period of leave will count for earning annual increment.

Certified that Shri Vir Sain Singh, Superintendent Grade-I was likely, on the expiry of
leave to return for duty to the station from where he proceeded on leave.

Sd/-

Deputy Advocate General.
Himachal Pradesh, Shimla.

ADVOCATE GENERAL, DEPARTMENT
NOTIFICATION
Shimla-171001, the 26th December, 2023
No. 1-32/2023-69576.—Sanction is hereby accorded to the grant of 09 days earned
leave w.e.f. 22nd to 30th December , 2023 in favour of Sh. Prashant Sen, Deputy Advocate
General.

Certified that Sh. Prashant Sen, Deputy Advocate General would have continued to
officiate but for his proceeding on 09 days earned leave and this period will count for continuation
of his service.

Certified that Sh. Prashant Sen, Deputy Advocate General was likely, on the expiry of
leave will return for duty to the station from where he proceeds on leave.

Sd/-
(RAKSH PAUL SINGH),

Deputy Advocate General,
Himachal Pradesh, Shimla.
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OFFICE OF THE ADVOCATE GENERAL
STATE OF H.P., SHIMLA

NOTIFICATION
Shimla-171001, the 10th January, 2024

No. 1-8-99-11-2781.—EXx-post facto sanction is hereby accorded to the grant of 03
(06) days medical leave on commuted basis w.e.f. 26th to 28th December,2023 with
permission to avail prefix ie. Sunday and gazetted holiday which fell on 24th and 25th
December,2023 in favour of Shri Hari Prakash , Private Secretary of this department.

Certified that Shri Hari Prakash , Private Secretary would have continued to officiate,

but for his proceeding on three (06) days medical leave on commuted basis and that this period of
leave will count for earning annual increment.

Certified that Shri Hari Prakash ,Private Secretary is likely, on the expiry of leave to

return for duty to the station from where he proceeded on leave.

(Raksh Paul Singh)
Sd/-

(RAKSH PAUL SINGH),

Deputy Advocate General,
Himachal Pradesh, Shimla.

ADVOCATE GENERAL, DEPARTMENT
NOTIFICATION
Shimla-171001, the 11th December, 2023

No. 1-41/2023-65860.— Sanction is hereby accorded to the grant of 02 days earned leave
for 07th and 08th December, 2022 in favour of Sh. Arsh Rattan, Deputy Advocate General.

Certified that Sh. Arsh Rattan, Deputy Advocate General would have continued to
officiate but for his proceeding on 02 days earned leave and this period will count for continuation
of his service.

Certified that Sh. Arsh Rattan, Deputy Advocate General was likely, on the expiry of
leave will return for duty to the station from where he proceeds on leave.

Sd/-
(RAKSH PAUL SINGH),

Deputy Advocate General,
Himachal Pradesh, Shimla.
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